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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL - ///Zf?;7

PRINCIPAL BENCH, NEW DELHI.

Regn.No. 0A=-2043/50 .

Shri Bahu Singh

Dirsctor General of
(JDI‘kS, CQPOU.D. & GI‘S.

For ths AppLicant

For the Respondents

CORAM:

Date of decision: 26,2, 1992°

eses NApplicant

Yarsus

esoe  nespondents
scea Shri D,8, Gupta, Counsml

esse 3mt, Raj Kumari Chopra,Counsel,

The Hon'ble Mr. P.X. Kartha, Vice Chairman{J)

The Hon'ble Mr. B.N. Dhoundiyal, Adminisfrative Member

1. Whether Reporters of local papers may be allowed
to see the Judgment? tipq
2. To be reéferred to the Reporters or not? Wy
JUDGMENT

(of the Bench delivered by Hon'ble Mr. P.K. Kartha,
Vice Chairman(J))

g

The applicant, who has worked zs an Assistant

Wireman on daily wages in the of fice of the raspondents,

is aggrievaed by the impugned ordsr dated 16,5,1990,

whareby the applicant was informed that he could neot

be engaged on muster roll in visw of the ban imposs§4by

the Government, He has sought for his reinstatement with

all consequential bensfits,
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2, The applicant was initially angaggd,as Uir eman

on daily uang»g,e.F;'16;4.1984. He was removad érom
~ﬁw~sﬁrviceIU.9.F. 15.9,5985 along with one, Shri Abdul

Aziz, Shri Abdul Aziz ra;ssé an inﬁuétrial éisputé

uhieh andmd in a compromi se. Ther safter, He movad the

‘Madhya Pradssh High Court for its implmmantation-and the

madhya.Pfadgsh Higb Court, vide its ju@gpmant dated .

11,8.1989 in MP-373/87, dirscted tha respondents to

re-employ the applicant as Assistant Wireman, The applicant
has stated that Shri Abdul Aziz was anpointed much af ter
the'dats of his azppointment, and that he being ssnior to Shri

/Abdul nzi s{rv, éholld have been resinstated before him,. The applicant
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has alleged that this has resulted in discriﬁinaﬁion and
vioiation'of the provisions of Articles 14 and 16 of the
Constitution,

3 The cass of the respondents is that tﬁa‘applicatidn
is barred by limitgtion as the apolicant was dissngaged
from service w,e,f, 15,9,7985 snd the present application
was filed on 1,10,1990, G0On merits, they.have stated‘that
therme is a compiete ban on wngagemant of muster roll
workers and that the CaSE.DF Abdul Aziz is distingﬁishabla
as he had raissd an ind;strial dispute which had.resultu&
in a sattlement,

he Uu have‘carefully considsred the matter, _;n pur

opinion, the judgement of the Madhya Pradesh High Court
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@oas not laf doun the lau to he followed in similar

cases, The cass related to é pérticular ;mployma

who had raisad an industrial dispute and the Médhya
Pradesh High Court directed that the employ ee goncarnmd
should be rsinsﬁatad in service,

5e ﬁuring the arguments, our attention was draun

to a circular issued by the rasspondents on €, 09,1988,
uhmrmby mustﬁr roll workers of the C.P.U,D, aras to be
reqularised pursuant to the obssrvations made bf the
Supreme Court in its judgement dated 17,1,1986 in the

case of Surinder Singh & Others vs._Enginéer_in-Chiér,.
1986 SCC (L&S) 189, The authoritiss concernsd have bean.
requasted to scrutinise the records of mustgr roil workers
and Finéiiée the trade tmsf} etc,, so that theirjrggularisa-
tion is taken up immediately after the craation of posts
for which a proposal was statesd to bs pending with the
Gerrnmant, |

6. The application is dispossd of with a direction to

the respondents to consider the case of the apolicant for

sngagement as Assistant Wireman on daily wages in

: accordénca with the scheme preparsd by them for impleamenting

the judgemsnt of the Supreme Court in Surinder Singh's

' cas® . The intsrim order passed on 5,10,1990, dirscting

tha respondents .to consider angaging the zpoplicant as

Assistant Wireman in case any vacancy exists, in preferasnce
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to outsiders, is hersby made absoluts,.

7. There Wwill bm no order as to costs,
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(B.M. Dhoundiya
Administrative Membar
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(P.Ke Kartha) :
Vice-Chairman{Judl,)




